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ihe Centre and the states. At the 
planning level, co-ordination is 
attempted through the Annual Plan 
discussions with the State. 

Cottage Industriea bl Gujarat 

5861. Shri Nareadra Sinrh Mablda: 
Will the Minister of Comll'lert'le be 
pleased to  state: 

(a) whether any schemes have been 
formulate by Government to encou:r· 
age the cottage industries in Gujarat 
State during 1967-68; and 

(b) if so, the details thereof? 

The Deputy Minister in the MiDis-
try of Commerce (Shrl Shaft Qureshi): 
(a) and (b). Information is beh.g col-
lected and will be laid on the Table 
of the House in due course. 

Location of Heavy Inclustries in 
GuJarat 

566Z. Shri Nareadra Singh Ma1tlda: 
Will the Minister of lndustdal J)eye-
Iopment and Company Affairs be 
pleased to state: 

(a) whether it is a fact that Gujarat 
Government have suggesteJ to the 
Centre to locate some hc"vy induR-
tries and industrial units in Gujarat 
during 1967-68; 

(b) if so, the industries sugiested 
by the State Government; 

. (c) the details of the heavy indus-
tries and industrial units propo.;ed to 
be established during the above 
period; and 

(d) the amount to be invested 
thereon! 

The Minister of industrial Denl. 
_at and Company Affairs (Shri F. A. 
Ahmed): (a) to (c). The r~ nl  of 
ihe State Government did not include 
any heavy industries or industrial 
Unltl, but related to schemes such as, 

1. Expansion of Industrial che-
mists's Laooratory, BBl-oda, 
establishment of Laboratory at 
Rajkot and Test HOUle. 

2. Industrial Research and Pilot. 
Plants. 

3. Preparation Of ProJect Report. 

4. Acqiusition and de .... elopment 
of Industrial areas by the· 
Gujarat In ri~  Develop-
ment Corporation. 

5. Participation in share capital 
of Gujarat Industrial Invest-
ment Corporation. 

6. Under writing of capital isSU5 
by State Units. 

7. Export Promotion. 

(d ) No final decisions has yet been 
taken on the amount to he invested. 
on these schemes during 1967-68. 

Arbitrators for Railway Dftlclals 

5663. Shri D. R. Parmar: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that in arbi-
tration cases, the Railway Adminis-
tration appoint arbitrators for both 
the parties i.e. petitioners and respon-
dents from amongst the railway offi-
cials; 

(b) if so, whether it is against the 
principle of natural justice; 

(e) whether the arbitrators being 
railway officers in service, the amount 
of remuneration recovered from both 
the parties is being credited to the 
Railway Administration; and 

(d) if not, the reasons therefor? 

The MlDister of RaIlways (Shri C. II. 
POOIlcha): (a) and (b). The ap-
pointment of arbitrators is regulated 
by the relevant clause of the contract 
entered into between the Railway and 
the Contractor, according to which 
when the claim is below as. S lacs 
and the issues involved. are not ot 
complicated nature, the dispute la 
referred to a sole arbitrator who rna,. 
be the General Manager or a person 
nOmlnated by him in that behaJt; 
when the claim is as. 3 lacs and above-
or the lnues involved are of a com-
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plicated nature, the dispute is refer-
red to two arbitrators. In the latter 
oue, the Uailways send a panel of 
more thaI three names of officers of 
one or more departments of the Rail-
way to the Contractor who is asked 
to sug.ges1 a panel of three names 
• l.It of it. '!'he General Manager ap-
points one arbitrator out of the panel 
wggested by the n r~r  to be 
n ra I ~ nominee and then ap-
points a second arbitrator of equal 
status either from the panel or from 
e\."tside the panel, as Railway's 
nominee. 

(c) Railway officers acting as arbi-
tractors arl, not allowed to charge 
honorarium from the Railway, except 
in cases '1/ here the dispute pertains 
to a depar\ ment other than that to 
which the i~ r concerned belongs, 
As regards remune','ntion from the COIl-
tractors, when any costs on account of 
arbitration are awarded against a 
Contractor the entire amount on re-
covery by' the Railway concerned is 
credited to the Railway and not paid 
to the arbitrators. 

(d) Does not arise. 

Allllstant Diviskmal Personnel OfIlcers 

6664. Shrlmatl Jyotsna Cluo.1ll1a.: 
Will the Minister of Railways be plea-
sed to refer to the reply given to Un-
lJtarred Question on. 2664 on the 16t.h 
June, 1967 and state: 

(Il) the eonsiderations which have 
weighted with the Railway Adminis-
tration in not prescribing a normal 
period of stay at one place by Rail-
way Officers, especially those dealing 
with establishment matters with a 
new . to promote healthy adrninis-
.. ation and; 

(b) the names of the Divisions/ 
Offices in which the three officers 
transferred and the two decided to 
be retained despite longer periods 
vi stay are at present posted? 

The MlnIster of Railways (Shrt C, 
II. Pooncha) : ,( 8,) Officers d.ncluding 
;bose dealing with Establishment 

matters are not normally retained at 
one place for unduly long pertods. No 
rigid limit has been prescribed . for 
their stay at one place. Their trans-
fers are arra Tlged ·peri odically, keep-
ing in view administrative require-
ments . 

(b) (i) Bikaner, Ferozepore and 
Allahabad. 

(ii) Delhi Division and Jodhpur 
Workshop. 
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Manufacture of ctrrettes 

5666. Shrl Babarao Patel: Will the· 
Minister of IndUstrial Development 
and CoIllP&D:r MailE be pleaSed to 
state: 

(a) the number and names of fac-
tories manufacturing cigrettes and 
their output in quantity and value 
per year; 

(b) the number of cigrettes consum-
ed every year in India; 




